CENTRAL ADMINISTRATIVE TR IBUNA
: NGALORE BENCH '

Second Floor,
Commercisl Complex,
: . Indiranagar,
Miscellaneous Application No.215 of 1994 Bengalore-38,
: in Dated: 26 MAY 1994
RPPLICATION NO(s) 998 of 1993.
RPPL ICANTS: | ~ RESPONDENTS:
M.S.Vijayakumar and 2 Ors . v/s. Secretary,Communications,NDelhi
T0 k and others.
1. Dr.M.S.Nagaraja,Advocate,No.1l,Second Floor,
First Cross,Sujatha Complex,Gandhinagar,
Bangalore=-9. : '
2. The Chief General Manager,Karnataka Telecom Region,
No.1,0ld Madras Road,Ulsoor,Bangalore-8.
3. " Sri.M.Vasudeva Rao,Addl.GGSG, |

High Court Bldg,Bangalore-l.

3UBJECT:- Forwarding of copies of the Orders passed by
. the Central Adminisétrafive Tribunal,Bangalore,
' = XX X~ '

Please find enclosed hereuwith & copy of the
ORDER /STAY ORDER / INTER IM ORDER/, Passed by this Tribunal

in the above mentioned application(s) on 20-05-1994.
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CENTRAL RDMINISTRATIVE TR IBUNAL

BANGALORE BENCH

‘Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-38,

Dated32‘{ JA N "?f"“\-q@ .

KPPLICATION NO(s) 998 of 1993,

RPPLICANTS ONDENTS:
Vijayakumer M,S, & 2 Others v/s \ﬁeéretary,m/o Communicetions,

New Delhi and Others,
T0.

1% Dr.m.s, Nagaraja, ﬁdvocate No,11,2nd Floor, Ist Croes,
SuJatha Complex, Gandhln?gar Bangalore -9,

2 Secretary,ﬂinistry of Communicztions,Sancher Bhzvan,
New Delhi, . :

3. The CHairman,Telecom Commission,Senchar Bhavan,Neu Delhi.

4. The Assistent Director Genersl,Exeministion Sectlon,
Department of Telecom,Dak Bh:Von New Delhi,

S. ne,Chigfmigperzp Mans ger,Karnatake Telecom Circel,
R - Bia maﬁPa éo %'Ulsoor »Bangelore-8,

SUBJECT:- Foruardina of copies of the Ordeis passed by
’ the Central Rdministrative Tribunal Bangalore.
- XX X~

Please find enclosed hereuith & copy of the
ORDER/STﬁY ORDER/INTER IM ORBER/, Passed by this Tribunal
in the above mentioned application(s) on 21+12-1993 .
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" , CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH

ORIGINAL APPLICATION NUMBER 998 OF 1993

7

. TUESDAY THIS THE 21ST DAY OF DECEMBER, 1993.
Mr.Justice P.K.Shyamsundar, .+« Vice-Chairman.
Mr.V.Ramakrishnan, , «++ Member(A)

1. Vijayakuwsar M.S.,
Aged 32 years,
S/o Sri Sathyanarayana Rao M,
Gokula, 4th Main, Siddaganga
Extension, Tumkur 572 102.

2. G.C.Shivashankar,
Aged 31 years, S/o Channigappa,
"Ranganatha Nilaya", 8th Cross,
2nd Main Vijayanagar,
Tumkur 572 102.

3. Sri Jayaraj Kumar G,
Aged 35 years, S/o George,
B.H.Road, Mallasandra,

Tumkur Taluk. .. Applicants.

(By Advocate Dr.i.S.Nagaraja)
V.
1. Union of India,
represented by Secretary to Government

Ministry of Communications,
Sanchar Bhavan, New Delhi.

2. The Chairman, ;
Telecom Commission,
Sanchar Bhavan, New Delhi.

3. The Assistant Director General, :
Examination Section, !
Department of Telecoumunications, '
Dak Bhavan, Parliament Street,

New Delhi.

4, The Chief General Manager,
Karnataka Telecom Circle,
Bangalore. .. Respondents.

ORDER

Y After having heard Dr.#.S.Nagaraja, learned counsel for

;theapplicant in support of this application -in_ahich the appli-
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\r‘gfg- ,u/:;é:}cént who has failed in an examination wants that his paper should
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be re-evaluated in the light of tfle lacunae that is stated to
have arisen in the conduct of the examinatiohf in that it is
stated although the question paper did mention that the candidatej‘
440u1d be allowed to answer a particular question with the aid
of books, yet he had been denied permission to consult not a
book but some circular which would have helped him to solve
the eighth question whicn involved calculation of income for

a particular year with reference to some data furnished by that

very question.

Although we are not satisfied with the tenability of the
clainm now made, Dr.Nagaraja draws our attention to the represen-

tation stated to have made by the applicant as per Annexure-

A3 dated 24-10-1992 ventilating his grievance about the manner
in which the examination was held, in that the applicant having
f“;f;fbgen denied the penefit of looking into the circular. It seems

7 - . e e A
S o us, as urged by the learned counsel for the applicant, all
. -~ Yy

i tnég we should do is to direct the department to dispose off

the. representation made by applicant No.l as per Annexure-A3.

But4 there are two more applicants who have joined this band-

aJ‘“Qagon. Dr.Nagaraja submits that they had also made similar

representations. If any such representations are received from

ot mfﬁrﬂg applicants 2 and 3 herein, the department will do well to dispose
rf;i?ﬁ:&ﬁgw

S - off all the reprsentations within 3 montnhs from the date of

receipt of a copy of this order. With these observations this

application stand rejected at the admission stage.
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et WD Y™ MEMBER(A) VICE-CHAIRMAN.




